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Central Administrative Tribunai -
Principal Bench

C.P. No. 304 of 2000
tn
O.A. No. 986 of 1884
Ih -
g~ Jone

New Deihi, dated this the 2001

HON’BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
HON'BLE DR. A. VEDAVALLI, MEMBER (J)

Shri R.R. Makhi ja,

S/o iate Shrri Sobha Ram Makhi ja,

R/o 1515, Mukher jee Nagar,

Deini—11000S. - .. Applicant

{By Advocate: Shri B.8B _Ravai)
Versus

1. Shri Prbhat Kumar,
Cabinet Secretary,
Govt. of india,
Rashtrapat) Bhawan,
New Delhi1-110004.

2. Shri E.A.S. Sarma,
Secretary,
Ministry of Finance,

Dept. of Economic Affairs,
North Biock,

New Deihi—-110001.

3. Shri A.S. Duiat,
Secretary,
Research & Anaiysis Wing,
Cabinet Secretariat,
Room No. 7, Bikaner House Annexe,
Shah jahan Road,
New Delhi1—-110011. ' .. Respondenis

{(By Advocate: Shri F.H. Ramchandani)
ORDER

S.R. ADiGE, VC (A)

Heard both sides on C.P. WNo. 304/2G00.
2. Appiicant’s counseil does not deny that

the Tribunal’s order dated 10.6.88 in O.A. No.

886/84 has been complied with, but contends that

be
cause of the gross delay by respondents in

co. i b
mpliying with those orders after the present C.P

was filed applicant is entitied to payment f
o

interest and costs.
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3. White 1t can be nobody’ scase that »eaj
avoidable deiays shouid be condoned7 iﬂ contempt
proceedingsy we have to go sirictiy by the terms of
the Tribunai’'s order i1n respect of which contempt s
aileged, and as payment of interest and/or cost was
not directed 1in the order dated 10.8.88, we cannoi
direct paymeni of interest/costs in the presont
contempt proceedings and/or proceed against

respondents for contempt of court for non-payment o7

the same.

4. With theabove observations the C.P. i85,
therefore;, dismissed. Notices discharged.
I Vet T
— 0{LQL.
{Dr. A. VYedavalli) (S.R. Adiga)/
Member (J) Vice Chairman {4}
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